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List of P.O.W*. for trial Id Ba»gM«fe

*1051. SHRI R. K. SINHA:
SHRI SHIV KUMAR SHASTRI:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Bangladesh Government have 
since submitted the List of Pakistani 
P.O.Ws. who are to be tried in Bangladesh 
on charges of various crimes; and

(b) the reaction of Pakistan Govern-
ment to this List?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH): (a) and 
(b) The Government of Bangladesh is in 
touch with the Government of India in this 
respect but no final outcome has yet 
emerged.
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Modification of Mining Leases

*1055. SHRT C. K TAFFER SHARIFF 
Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whe!her theic are cases pending with 
Mining Controller for modification ot min-
ing leases; and

(b) if so, the reasons for the delay and 
the mines involved therein i

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM): (a) Yes, Sir.

(b) Modification proceedings in respect of 
a number of Mining Leases had to be kept 
in abeyance as these leases were not spe-
cifically covered under the Mines and 
Minerals (Reg. & Dev.) Act, 1957. Suit-
able enabling amendments to the Act were 
enacted in September, I97Z. The conse-
quential changes in the Rules are being 
finalised. Modification proceedings will be 
taken up after the Rules have been amend-
ed.

The number of Mines involved «ure 381.




